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Copy to :-

1. The Advocate General, Govt. of Manipur.
2. The Govt. Advocates, bovt. of Manipur.
3. The Registrar, Administration & vigirance, High court of Manipur.
1.Ilr. President, High Court Bar Association, fUinipui
5. The President, AMBA, Manipur. 

r' Ls' rrvur ' For.kind information and circulation

!. tfl t!. Jt. Registrars, High court of Manipur. to the tearned members

7. All the Deputy Regiskarl, High Court of Manipur.
B. The Principar secretary to Hdn'ote The chiei i*ii.., High court of Manipur.9' All the Assistant.Registrary'L.R'o./sr. crqoe it.nogrupher, High court of Manipur.10,The P.S. to Hon,ble Mr. Justice Lanusungkum Jamii. \ll.The P.S. to Hon,ble Mr. Justice Kh. Nobin Sinoh. ,l

12. The p.S. to Hon'bre Mr. Justice rurv muiirioi;;.' t
13,The P.S. to Registrar G_eneral, High Court o]ilaniprr.
llYX}o Relistrar f:uoiliail, r-iign Courr of Manipur
D'ffie System Analyst, High coirt oiManipur roruprouding the same to the officialwebsite.
16'All the Superintendents/Court officers/stamp Reporter/protocol officer,High Court of Manipur.
17. The Court Masters, High Court of Manipur.
18. Guard File/Order Book.
19, Notice Board.
20. Concerned file.
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